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Homoeopathic Dispensaries

1963. Shri Rananjai Singh: Will the
Minister of Health be pleased to state:

(a) the latest position regarding the
proposal to set up Homoeopathic dis-
pensaries for the benefit of Central
Government employees stationed in
Delhi|[New Delhi under the Central
Government Health Scheme;

(b) the steps being taken to appoint
expericnced Homoeopathic practi-
tioners to the various posts that may
be created under this scheme; and

(c) the details of qualifications
which have been or are being laid
down?

The Minister of Health (Dr. Sushila
Nayar): (a) to (¢). There is no such
proposal under consideration.
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Film Shooting in Foreign Countries

1965, Shri Brij Raj Singh Kotah:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that re-
cently some Indiap film units visited
Europe and other foreign countries
for location shooting; and

(b) if so, the amount of foreign
exchange sanctioned for them?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir. Three
proposals from Indian film units for
location shooting in Europe and other
foreign countries have been approv-
ed by Government in the last two
'years.

(b) Poreign exchange released in
their favour is ag follows:

(1) MessrsR. K. Films
Ltd

. . Rs.3-3lakhs.
(2) Messrs All India

Pictures Ltd. . Rs. 1°5 lakhs
(3) Messrs Filmalaya
Ltd. Nil
(cost of location

shooting abroad
was met by the
foreign collabora-
tor).

Pa;mcnts to Nagpur Corporation

1966. Shri Balkrishna Wasnik: Will
. the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether it is a fact that Gov-
ernment have to pay to the Corpora-
tion of Nagpur taxes such as water
rate, conservancy charges and pro-
perty tax;

(b) if so, the amount to be paid; and

(c) whether arrears have accumu-
lated and if so, the reason therefor?
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The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) to (c). (1) Water tax

and conservancy tax:

Out of the total of Rs, 2,76,000
claimed by the Corporation of Nagpur
for the period from 1st April, 1958 to
30th September, 1963, a sum of
Rs. 2,25,000 has already been paid to
the Corporation. The balance a3
detailed below is stil] payable to the
Corporation:

(i) Water tax Rs, 48,953.47
(ii) Conservancy
charges
Rs. 3,001.00

“Rs. 51,954.47

In respect of this amount of about
Rs. 52,000, bills to the extent of about
Rs. 42,000 already received are under
verification and copies of the bills for
the remaining amount are still await-
ed from the Corporation. The amount
will be paid after the bills have been
received and verified.

(2) Property Tax:

The Corporation has claimed a sum
of Rs. 98,682 as property tax for the
period 1st April, 1958 to 31st March,
1963. The relevant details in respect
of the claim are still awaited from
the Corporation and the State Govern-
ment.

Checking of Passengersg at

Nagapattinam
1967. Shri M. G. Thengond}u': Will
the Minister of Finance be pleased to

state:

(a) whether it is a fact that there
is an undue delay in checking the
passengers from Singapore by the
Customs authorities at the Nagapatti-
nam Port (Thanjavur District, Mad-
ras State); and

(b) if so, whether any steps are
being taken to augment the customs
staff so as to expedite checking of the
passengers?





